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Shri D.M, Kulkarnif counsel for the

petitioner.

None for the contemnors,
t

I  Heard learned counsel for the petitioner.
I  On 18,4.2006 the conteraaors were ^xsxtaKi

jdirected to file an affidavit within 4 weeks.
|The case was taken up today, neither contetnnor
|No.l, Major Manu Kant, Garrispn Engineer
j(North) Mhow filed the reply as directed by
'the Tribunal nor counsel for the contemnors
jappearddr in the court. Since the order of the
•Tribunal has not been comp^ed. Accordingl;^ we

P  'Hi-
direct the conteranor No.l, Major Manu Kant,

4L'l^rrison^Engineer(North), Mhow to appear in
the next date.

vk.c. of this order may be given to the
, -r

W fl^pned counsel for the applicant
I ̂̂  / '-1. -tA

Ijx List the matter for orders in the next
I circuit court sitting to be held Indore.
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(A.K'.GaUr) (Drv G.C.Srivastava)
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